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15.12.1986 CHRKRJ/PSM
A”NO ] 879/% Uf) This is a transferred application

i from the High Court of Karnataka,
(- wo- (2'"1(,”7#/(‘]) . 1

The applicant is present in person.
Nobody appears for respondents. On peru-
sing the reecords we find that the applicagt,

VﬂFWQACZMMt,t ' who was formerly working as Senior Store
AR Keepsr in Hotel Ashoka, Bangalore, which
k+“i;L&w(1MnaAm;vam. is a—brAdkof ons oftchain of hotals owned?
by Indian Tourism Development Corporation
\/A. (1TODC), is aggrieved with an crder dated

:21]0.80 passaed by the Gsneral Manager of

the Hotel by which his sarvices were tar-
ggﬂﬂmihtﬂL =0 ‘8‘ ol minated (Annexure H) as also with the order

dated 2,3,1981 by which his appeal against

tha first mentionsd order was rejected by
the General Managar (Hotels), ITDC, New D=1hi,
It is, therafore, clear that this application
concaerns service matters of a person work=
ing undar ITOC which is a Public Sector
Undertaking. This institution;so far not
been notified under Ssce 14 of the A-dmini-
strative Tribunals Act, 1985, Therefors,
jurisdiction Quer se :rvice matters in regard
to ITOC M notjwith this Tribunal. The
applicant &sy therefore, has to pursue with
the High Court which has jurisdiction.

e, therefeors, direct the Registrar
to take steps to retransfer this applica-
tion to the High Court of Karnataka for

disposal,
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